FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF VISHAL STRUCTURALS PRIVATE LIMITED
RELEVANT PARTICULARS

1 |Name of Corporate Debtor (CD VISHAL STRUCTURALS PRIVATE LIMITED

2 |Date of incorporation of corporate debtor |21/06/1983

3 |Authority under which corporate debtor is | Registrar of Companies — Mumbai
incorporated/registered

4 |Corporate Identity No. of corporate debtor | U28920MH1983PTC030252

5 |Address of the registered office and Regd Address: Unit No. 701-706,7th Floor,
principal office (if any) of corporate debtor |Krishna-Govinda Tower Plot No.22-26, Sector
24, Vashi, Opp. Sanpada, Rly.Stn, Navi Mumbai,
Maharashtra, India, 400705.

Website: https://www.vishaltanks.com/

6 |Insolvency commencement date in respect | 12/03/2025
of Corporate Debtor

7 |Estimated date of closure of insolvency 08/09/2025
resolution process

8 |Name and Registration Number of the Name: Mr. Prashant Jain
insolvency professional acting as interim | Registration No.
resolution professional IBBI/IPA-001/1P-P01368/2018- 2019/12131

9 [Address and e-mail of the Interim Regd Add: A501, Shanti Heights, Plot No.
Resolution Professional, as registered with |2,3,9B/10, Sector 11, Koparkharine, Thane, Navi
the Board Mumbai- 400709

Email id: ipprashantjain@gmail.com

10 |Address and e-mail to be used for Add: A501, Shanti Heights, Plot No. 2,3,9B/10,
correspondence with the interim resolution | Sector 11, Koparkharine, Thane, Navi Mumbai-
professional 400709

Website: www.ssarvi.com/
Email: cirp.vishalstructurals@gmail.com

11 |Last date for submission of claims 26/03/2025

12 |Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13 |Names of Insolvency Professionals identified | NA
to act as Authorised Representative of credi-
tors in a class (Three names for each class)

14 |(a) Relevant Forms and https://www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives | NA
are available at

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai Bench
has ordered the commencement of a Corporate Insolvency Resolution Process of VISHAL
STRUCTURALS PRIVATE LIMITED on 12/03/2025.
The creditors of VISHAL STRUCTURALS PRIVATE LIMITED are hereby called upon to submit
their claims with proof on or before 26/03/2025 to the interim resolution professional at the
address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post, or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
SD/- Prashant Jain Registration
No.: IBBI/IPA-001/IP-P01368/2018-2019/12131
Interim Resolution Professional in the matter of
Date: 13/03/2025; Place: Mumbai VISHAL STRUCTURALS PRIVATE LIMITED

: Digitally signed by Prashant Jain
P ra S h a nt Ja I n Date: 2025.03.13 17:16:28 +05'30'
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o Nippon?nc‘zﬁé Mutual Fund

..... continued

requests.

registrations.

investments with us to help them achieve their financial goals.

to the unit holders of the scheme of NIMF.

18. Tax Consequences:

follows:

[12.5% \
‘ Short-Term Capital Gain l As per Applicable Slab rate ‘

‘ Long-Term Capital Gain

Mumbai
March 12, 2025

. Unit holders of both merging/surviving scheme who have pledged / encumbered their units will not have the option
to exit unless they submit a release of their pledges / encumbrances prior to submitting their redemption/ switch

. In case investors, who had registered for Systematic investment facilities such as SIP/STP/SWP in the Merging Scheme,
decide to continue their investments i.e. do not opt for the Exit Option, then such SIP/STP/SWP registrations will
continue to be processed under the respective Plan/Option of the Surviving Scheme from the Effective Date and .
no fresh registration will be required. Further, investors who have registered for Systematic investment facilities
in Schemes and who do not wish to continue their future investment Facilities must apply for cancellation of such

. It may however be noted that the offer to exit Is purely optional and not compulsory. If the Unit holder has
no objection to the aforesaid change, no action Is required to be taken and it would be deemed that such Unit
holder has consented to the aforesaid change. However, we, at NIMF would like the Unit holders to continue their

. The expenses related to the proposed changes and other consequential changes as outlined above will not be charged

. “Nippon India Interval Fund - Quarterly Interval Fund - Series IlI": As regards the unitholders who redeem their
investments post July 22, 2024 during the Exit Option Period will be taxable as per Finance Bill (No.2) 2024 as

Wealth sets you free

Nippon Life India Asset Management Limited

(CIN - L65910MH1995PLC220793)

NOTICE CUM ADDENDUM NO. 90

..... continued

capital gain computation.

for detailed tax advice.

continued.....

Registered Office: 4th Floor, Tower A, Peninsula Business Park, Ganapatrao Kadam Marg, Lower Parel (W), Mumbai - 400 013. Tel No. +91 22 6808 7000 * Fax No.+91 22 6808 7097 « mf.nipponindiaim.com

(The Finance Bill (No.2) 2024 provides that units of other than Equity oriented schemes held for more than 24
months then it will be treated as long term capital assets if units were acquired on or before April1, 2023)

*(IF Units of “Nippon India Interval Fund - Quarterly Interval Fund - Series Ill” were acquired post April 1, 2023 then
classified as short term capital asset irrespective of the holding period and any gain arise on sale / redemption of
units will be classified as short term capital gain and taxable as per applicable slab rate of investor.

Tax Impact of the merger of Schemes: As per provision of section 47 of the Income Tax Act,1961 the merger
/consolidation of the mutual fund schemes shall not be treated as transfer. Accordingly, issuance of units of
“Nippon India Liquid Fund, An Open Ended Liquid Scheme’ in lieu of unit held in ‘Nippon India Interval Fund -
Quarterly Interval Fund - Series III', shall not be treated as transfer and hence no capital gain would arise on units
held in ‘Nippon India Interval Fund - Quarterly Interval Fund - Series III', on account of the merger of the scheme.
Further, as per clause (2AD) of the provision of section 49 of The Income Tax Act, 1961 acquisition cost of units
of ‘Nippon India Interval Fund - Quarterly Interval Fund - Series III', shall be treated as cost of acquisition for
units allotted of “Nippon India Liquid Fund, An Open Ended Liquid Scheme’ in lieu of merger for the purpose of

The capital gain arising on redemption / sale of units of “Nippon India Liquid Fund, An Open Ended Liquid
Scheme” issued pursuant to this merger shall be governed by section S0AA of The Income Tax Act,1961.

+  Inview of the individual nature of tax consequences, you are advised to consult your professional tax advisor

This addendum forms an integral part of the SID and KIM of the Scheme from time to time. All the other terms and
conditions of the SID and KIM, read with the addenda issued from time to time will remain unchanged.

For NIPPON LIFE INDIA ASSET MANAGEMENT LIMITED
(Asset Management Company for Nippon India Mutual Fund)

Sd/-
Authorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

‘ P';l.'gé?mf | IcICl Prudential Asset Management Company Limited

WUTUSL FORS | Corporate Identity Number: U99999DL1993PLC054135
Registered Office: 12 Floor, Narain Manzil, 23, Barakhamba Road, New Delhi - 110 001.
Corporate Office: ONE BKC, A - Wing, 13" Floor, Bandra-Kurla Complex,

Bandra (East), Mumbai - 400 051; Tel.: +91 22 2652 5000, Fax: +91 22 2652 8100,
Website: www.icicipruamec.com, Email id: enquiry@icicipruame.com
Central Service Office: 2" Floor, Block B-2, Nirlon Knowledge Park, Western Express
Highway, Goregaon (E), Mumbai - 400 063. Tel.: 022 2685 2000 Fax: 022 26868313

Notice to the Investors/Unit holders of ICICI Prudential Equity & Debt Fund, ICICI

‘This advertiserent is for information purposes Dn\y ‘and does not constitute an offer or an invitation o a recommendation fo acquire,
purchase, substribe of to hold or L for the offer document, All lized

and not definad herein shal have tha meaning asegned to them in the Letter of Offer datad 141h Febiuary. 2025 (the “Lettar of Offer” or
*LOF") fied with the BSE Limited ('BSE") and Securities and Exchangs Board of India Limited ("SEBI').

FynX]

Possibilitios Ara Infinite

RAJATH FINANCE LIMITED

|I

Name of Corporate Deblor (CD
Dale of incorporation of corporate deblor
Authorfty under which corporale deblor 15

PUBLIC ANNOUNCEMENT

Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF VISHAL STRUCTURALS PRIVATE LIMITED
'RELEVANT PARTICULARS

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

ISHAL STRUCTURALS PRIVATE LIMITED
2110671983
Registrar of Companies - Mumbai

Corporate dentity No. of

o
[Address of the registered office and

Rtgd Address: Unit No. 701-706,7th Floor|

Tower Plot No.22-26, Sector

24, Vashi, Opp. Sanpada, Ry.Stn, Navi Mumbai,

Prudential Equity Savings Fund, ICICI Prudential Savings Fund and ICICI
Bond Fund (the Schemes)

Notice is hereby given that ICICI Prudential Trust Limited, Trustee to ICICI Prudential
Mutual Fund has approved the following distribution under Income Distribution cum
capital withdrawal option (IDCW option) of the Schemes, subject to availability of
distributable surplus on the record date i.e. on March 18, 2025*:

Quantum of IDCW
R per unit) (Face value
of T 10/- each)**

NAV as on
March 11, 2025
 Per unit)

Name of the Scheme/Plans

ICICI Prudential Equity & Debt Fund
Half Yearly IDCW | 120
Direct Plan - Half Yearly IDCW I 1.20
ICICI Prudential Equity Savings Fund
Quarterly IDCW |
Direct Plan - Quarterly IDCW |
ICICI Prudential Bond Fund

Half Yearly IDCW

Direct Plan - Half Yearly IDCW

Name of the Scheme/Plans

2581
2878

0.18
0.18

1333
15.66

0.3609
03712

Quantum of IDCW
 per unit) (Face value
of 2 100/- each)**

11.3938
11.0748

NAV as on
March 11, 2025
& Per unit)

ICICI Prudential Savings Fund
Quarterly IDCW | 1.6973
Direct Plan - Quarterly IDCW | 17288

109.2083
109.4590
The distribution will be subject to the availability of distributable surplus and may

be lower depending upon the extent of distributable surplus available on the record
date under the IDCW option of the Schemes.

Subject to deduction of applicable statutory levy, if any

or the immediately following Business Day, if that day is a Non - Business Day.
The distribution with respect to IDCW will be done to all the unit holders/beneficial
owners whose names appear in the register of unit holders/Statement of beneficial
owners maintained by the Depositories, as applicable under the IDCW option of the
Schemes, at the close of business hours on the record date.
It should be noted that pursuant to payment of IDCW, the NAV of
the IDCW option of the Scheme would fall to the extent of payout
and statutory levy (if applicable).
For ICICI Prudential Asset Management Company Limited

Sd/-
Authorised Signatory

Place: Mumbai
Date : March 12,2025
No. 005/03/2025

wasoriginaly "t GIN'L638106.1982P1CO0T4I5 on Decenber atarasi, i, 00705
13,1884 38 under of 1856 and ted th Website:
by the Regisiras of Companies, Gujaral, rm Company cbiaina e cericate of commencement of business on February 4, 1965 5 Treah Tl Tn respect | 7210312025
changed o imited” on Juy8, of Corporate Debor
7 |Estimated date of closure of insolvency 0810672025

Gujaral pany o
1999, vmealresncemln;a\aq{nncnrpomlmxssueu D,-Ma Ragrsuarclcnmvanes Dadva and Nagar Havel. The registered offce of the
-215. Star Plaza, Rajkat 360001, Gujarat, India to Office No.1001, Tenth Floar, K.P.
Aurum Buiiding, CTS No.d26A,  Andheri (€], Mums
the new CIN LG58 10MH1964PLCA19700, was ssued to the i
1o $tate of Maharashtra. For further detals, see the chapter itked “General Information” on page 41 of the Letter of Offer,
Reglstered Office: Office Mo 1001, Tenth Fioor, K. P. Aurum Buiding, C TS No.428A, Marol Maroshi Road, Andheri (E]
Mumbai, Maharashira, 400059 | CIN: LESS100H1984PLC419700
Contact Person: Mr. Akash Hiranbhal Bheda, Company Secretary and Compiance Officer

fiom February 20, 2026
0

resoluton process

Nano and Regstralion Nuwoer of e
insolvency professional acing as interim
resoluion professional

Name: Wr. Prashant Jain
Registration No.
1BBIIPA-001/IP-PO1368/2018- 2019112131

Adress and e-malof he Interim
Resoluion Professionl, a registered with
the Board

Regd Add: AS01, Shani Heighis, Plot No.
2398/10, Sector 11, Koparkharine, Thane, Navi
Numbal- 400709
Email id: ipprashantjain@gmail.com

(Gdress and e-mall 1o be Used for

Telephone: +91-8655900272 | | Website: »
PROMOTER OF OUR COMPANY: 9ANIUM TECH LLP

THE ISSUE

ISSUE OF UPTO 1,60,00,000 FULLY PAID-UP EQUITY SHARES OF THE FACE VALUE OF Z 10/
EACH ("RIGHTS EQUITY SHARES") OF OUR COMPANY FOR CASH AT A PRICE OF T 10/- PER
RIGHTS EQUITY SHARE AGGREGATING UP TO % 1600.00° LAKH ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF 4 (FOUR) RIGHTS
EQUITY SHARES FOR EVERY 1 (ONE) FULLY PAID-UP EQUITY SHARE HELD BY THE ELIGIBLE
EQUITY SHAREHOLDERS OF OUR COMPANY AS ON THE RECORD DATE, THAT IS, ON FRIDAY,
21ST FEBRUARY, 2025 (THE "ISSUE"). FOR DETAILS, SEE "TERMS OF THE ISSUE" BEGINNING
ON PAGE 118 OF THIS LETTER OF OFFER.

“Assuming full subscription

NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS - CORRIGENDUM
CUM ADDENDUM TO LETTER OF OFFER DATED FEBRUARY 14, 2025
This notice: should be read in conjunction with the Letter of Offer and Comgendum cum addendum dated March 12, 2025 filed by the.
company with the Stock Excnang( m\d SEBIand the ALUF and CAF that have baen sent to the Eligible Equity Sharehoiders of the

campany. The e It ih folowing:
RIGHTS ISSUE PERIOD EXTENDED

SSUE CLOSING DATE (OLD) | ISSUE CLOSING DATE (NEW)
| Tuesday, March 18,2025 | T March 20, 2025
Thig is tainform to the sharehokders of the Campany that the date of ciosure of the Rights tssue, which opened on Tuesday, March 04,
2025 and scheduled to close on Tuesday, March 18, 2025, has now extended from Tuesday, March 18, 2025 to Thursday, Match 20,
2025, inorder i Ll lesue.
Accofdingly, the last dale of submission of the duly fled in Application Fom (akng with amount payabls on Appheation) is Thursiay,
February 20, 2025. Equity Sharehokers o the Comgany who are entited to appforthe Rights sy asmentioned above are requested
o take note o the lssue Closing Dete a3 Thursday, February 20, 2025.
This Comgendum cum addendum shal be availbble cn the respective websites of Stock Exchange al www.besindia.com and the.
wabsita of the company wiw fnxeapital com .
There is no change In the Lelle'ofoﬂar. Abridged Leﬂlﬂf of Offer dated Friday. Fﬂhluﬂr‘[ 14, 2025, the Entitement Letter and the

Issue Ci activities on
sccountf exteneion of he s Chsing Date
INVESTORS MAY PLEASE NOTE THE LETTER OF OFFER, ABRIDGED LETTER OF OFFER, COMMON APPLICATION FORM,
CORRIGENDUM CUM ADDENDUM TQ LETTER OF OFFER DATED FEBRUARY 14, 2025 SHALL BE READ IN CONJUNCTION
WITH THIS CORRIGENDUM CUM ADDENDUM.

For RAJATH FINANCE LIMITED

Date: March 12, 2025 Mcash Hirenbhai Bheda

To know more, call 1800 222 999/1800 200 6666 or visit www.icicipruamc.com

Investors are requested to periodically review and update their KYC details along with
their mobile number and email id.

To increase awareness about Mutual Funds, we regularly conduct Investor Awareness
Programs across the country. To know more about it please visit hitps: wwwicicipruame.com
or visit AMFI's website https:/

com

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

Place: Mumbal Company Secretary & Compliance Officer
Disclaimer: Our Canmvy s pmmemg su\,)w toreceip! of requisite approvals, markel conditions and other consideratians, fo issue
Equiy S o of ncha The
Letter of Offer websie of

BSE al wwwbseindia.com investars should nofe marmesmnr inequity shares invalves a high degree of risk and are requesied fo
refe I the Letter of Offer including the section 'Risk £ ginning 1901 the Letter of Offer does not
constiuts an offar of Rights Equiy Shares for sals in m mmmn nclalng the United Ststes, zmd any Rt Equty Sheras
describedn 1 1 e offeredar 1983

a3 amanded, or an exemplion from regisratian. There will be no pubiic ofering of Rights Equity Shams in me United States.
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Add: A501, Shant Heigs, Plot No. 2,3,98710,
Senov 1, Koparkharine, Thane, Navi Mumbai-
00709
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PUBLIC NOTICE ON AUCTION OF
LEDGED GOLD ORNAMENTS

f under despi
the Bank, the gold

and
th the bank security by’
“asis wher

is" and "non-recourse” bas's through e-auction portal htpsigold.samil.n on 24” March 2025 at
10.30 AM. The auction may be adjoured to any other later Gate at the discreation of the bank
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condiions willbe applicableto legal heirs

Bl Outstan-

cient | oot Weight

Acc. | dingason (aroms)
BRANCH NAME - AMDNERl EAST

1 24400

s.
oyl Account Name

BRANCH NAME : RATNAGIRI
7 [SWAPNALISUGGNT SAVANT | 4431275 | 004 | 516880 [ 7358
BRANCH NAME : MOHADI

3| HEMANT ARUN BRAHMANKER 4611188 | 001 | 1.3451655 | 2580

or more detais/account vise: information borrowers/nerested bidders may conlact respeciive
branches and for partipating in the aucton, please visitlogin [0 the e-aucton portal

Titps:/gold.sami.in
Maharashtra | 13.03.2025 Sdi- Authorized Officer, CSB Bank
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